
IN THE HIGH COURT FOR TI-TE STATE OF TELANGANA
AT HYDERABAD

(Special Originql Jurisdiction)

FRIDAY, THE TWENTY FIFTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

WRIT PETITION NO: 29903 0F 2024

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AI(D

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

[ 3418 ]

...PETITtONER

...RESPONDENTS

Between: :

!g!yg {!c!^a,-D/o, Venugopat Atcha, AgeO about 18 years, Occ Student,Res
Plot.No.3-29/6 to 10fi-at No .302.8-Brock, Laks6mi ttarrasimnJ sui'amy
Nagar, Puppalaguda, Rajendra Nagar, K.v. Rangareddy-500089, i.G

AND
1

lA NO: 1 OF 2024

2

The,State of Te.langan4 represented by its principal Secretary, Medical and
Health Family Welfare Department, Seiretariat Buildings, Hyd'erabad.

Kaloji Nararayana Rao Universrty of Health Sciences, represented by its
Registrar, Wdrangal. :

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High-cJurt may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioner request for
online registration for admrssion into MBBS/BDS course under lvlanagement

!^u^ota__B 
and C Category in next phase' of counseling for the academib y=a,

2024-25 as illegal, arbitrary, u nconstitutional and consequently direct the
respondents to consider and permit the qetitioner to upload online application for
admission into MBBS/BDS course under Management euota g and C aategory
for the academic year 2024-25 in next phase of counseling.

Petition under section 15i cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
direct the 2nd respondent to consider the petitioner request for online registration
under Management Quota B and c caiegory for admission into t\IBBSiBDS



course in the next phase of counseling fpr the acadenric year 2024-25, pending
disposal of writ pelition. : .

Counsel for the Petitioner: SRI ABDUL SAGEER

Counsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW
'..

Counsel for the Respondent No.2: SRI A.'PRABHAKAII RAO, SC FOR KNRUHS

The Court made the following: ORDER i



THEHON'B LETHE CHIEF TUST ICE AI.OK ARADHE

AND

THE HON'BLE SRI II]STICE I.SREENIYAS RAO

S/rit Petition No.2990.3 of 2024

ORDER' 1t e, ttte Uon'bb the Chief fu:tice AkkAradbe)

Mr. Abdul I(abeer, learned counsel represents

Mr. Abdul Sageer, Iearned counsel for the petirioner.

Mr. A. Ptabhakar Rao, learned Standing Counsel for

IQloji Narayana Rao University of Health Sciences

(hereinafter referred ro as 'rhe Universiry) appears for

respondent No.2.

2. With the consent of the parties, the matter is heard

finally.

3. In this writ perition, the peritioner inter alia has

prayed for the following relief:

"For the reasons stated in the accompanying

affidavit, it is hereby prayed that this Court may

bc pleased to issue an appropriate writ, order or

direcr-ion, more particularly one in the nature of
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\\rrit of Mandamus declaring the acticn of the

respondents particularly the 2"d respcndcnt in

not constdering thc petitioner's request for

online tcgrstration for admission into

MBBS/BDS coutsc under Managemt:nt Quota

"8" & "C" Category in next phase of

counseling for the academic year 2l)24-25 as

ilk:gal, arbitrary, unconslitution al and

consequently dircct the tespondents to consider

and pcrmit the petitroner to upload online

applicatron for admrssion rnto MI]BS/BDS

couLse under Managcment Quota "Ii" & "C"

Category lor the academic year 2024-'.25 in next

phase of counseling and pass such ol.her ordet

or orders as this Court may deem fit and proper

in the crrcumstances of the case."

4. Learned counsel for the petitioner submitted that

inadrrertently thc pedrioner could flc)t register for

admission under management quota'B' and 'C'categoq'

Thereforc, the University is not permitthg the petitioner

to sceh admission under Management Quota for 'B' & 'C'
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category. He further submitted that the petitioner be

granted liberty to submit a representation to the University

and the University be directed ro decide thc said

representation in a time bound manner.

5. Learned Standing Counsel for the University

submitted that the last date of regisrration was 23.08.2024

and thereafter, merit list has been prepared, which shall be I
I

published at the time of rndicating the web opuons.

However, it is fairly submitted by him that in case the

petitioner submits a representation, the same shali be dealt

with by the University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Wdt Petition is disposed of

rvith libcrry to the petitioner to submit a representarion

before the University with regard to her grievance

Needless to state that in case such a representarion is

\
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made, the Universiq' shail decide the same'vithin a period

o[ three (3) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits oI the matter.

Miscellancous appl.ications, if any pending, shall

stand closcd. Therc shall be no order as to costs.
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HIGH COURT

DATED:2511012024

ORDER

WP.No.29903 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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